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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
20.02.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER
OF O.A. NO. 94/2016 (WZ), DINBANDHU SINGH & ORS. Vis M/S. SERENE
DEVELOPERS & ORS.

1.0 Background

Grievance in the Original Application No. 94 of 2016 (WZ), titled Dinbandhu Singh & Ors.
vs M/s. Serene Developers & Ors, as per order dated 20/02/2023 of the Hon'ble NGT is

the project by name “Air Castles’ located on Survey Nos.12/6, 12/7, 47/2, 47/3, 47/4,
47118, 47119, 47/5/1, 5011/1AM, 55/15 and 82 situated in village Marunji, Taluka Mulshi,
District Pune, has been constructed without prior Environmental Clearance (EC), which
was mandatory because right from beginning, the area of construction was beyond
20,000 sq.mtrs, carried out construction without obtaining Consent to Establish, handed
over possession to the purchasers/fiat owners without obtaining Consent to Operate &
diversion of Nala due to said construction.

Hon’ble NGT directed vide order dated 20/02/2023 (copy of Hon’ble NGT order is given
at Annexure-l) and relevant order is reproduced as below:

"6 We find that in the present case, no Joint Committee was constituted in order to submit a
report before us regarding the position of the spot in the light of the allegations made by the
applicants in the application. Therefore, we now constitute a Joint Committee consisting of: -

(i} The Representative of the State Environment Impact Assessment Authority
(SEIAA), Maharashira.

(i) The Representative of The Ministry of Environment, Forest and Climate
Change (MoEF&CC);

&
(fi) The Representative of the Maharashtra Pollution Control Board (MPCB).”

“7 The Committee is directed to visit the spot and submit the report with regard to spot

position as on date within a period of 30 days positively. MPCB shall be the nodal agency
thereof.”
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Approach

In order to comply with the aforesaid Hon'ble NGT Order, the joint committee carried-out
site inspection of the residential project named "Air Castles located on Survey Nos.12/8,
1217, 4712, 4713, 4714, 47/18, 47119, 47/5/1, S0/1/1AM1, 55/15 and 82 situated in village
Marunji, Taluka Mulshi, District Pune on 05/05/2023. The following joint committee
members were present during the inspection:

i,
Ii.
i,

Shri Pankaj Joshi, Member, SEIAA, Maharashira
Shri E. Thirunavukkarasu, Scientist 'E”, MoEF&CC, Nagpur, Pune
Shri Shankar Waghmare, Regional Officer, MPCB, Pune

Also, Uday Yadav, Field Officer, SRO-ll, MPCB-Pune has accompanied the joint
committee during the inspection. Project Proponent Shri. Jitendra Punjabi,
Representative of Project Proponent Shri Jagdeep Patil, Applicant Shri Sujit Channagire,
& Advocate for applicant Shri Harshad Nanaware were present,

3.0

Observations and Findings

This report is outcome containing factual and action taken report of the said joint
committee based on the preliminary information received from the nodal agency, followed
by site inspection, information given by PP and subsequent discussions of the joint
committee. The observations & findings of the Joint committee are given as below,

3.1

Observations w.r.t Environmental Clearance

At present PP does not have Environmental Clearance. However, PP has informed that
they have submitted application for Environmental Clearance in Nov-2010 & same was
discussed in 57" SEAC-3 meeting dtd. 31/03/2011 & compliances were received. Further,

the case was discussed in 39 SEAC-3 meeting dtd 09/01/2014 & probable violation was
declared.

Further, PP has applied for obtaining EC under amnesty scheme on April-2018 as per
MoEF&CC notification dtd 14/03/2017 & 08/03/2018 vide application no. SEIAA-
STATEMENT-0000001279 for total plot area 49,750 Sq. Mirs & total Built up area
81,496.28 Sq. Mtrs. (Application enclosed as Annexure-l)

TOR has been granted by SEAC in 100t meeting did. 26/12/2019 for preparation of EIA
report & damage assessment studies. (Annexure-Iil).

Subsequently, PP has prepared EIA report & damage assessment report (Part -A & Part-

B) & submitted on Parivesh portal dtd. 26/12/2022 vide no. SIAIMH/INFRA2/411561/2022
(Annexure-1V).

Further, the final EIA report (Part-C) has been submitted on Parivesh Portal with UID No.
SIA/MH/INFRA2/426455/2023 dtd. 18/04/2023 (Annexure-V),
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Details of sanctioned plans, plinth certificate & building permissions is given at
Table No. 1.

Table-1: Details, sanctioned plans, plinth certificate & completion certificate.

Sl Particulars Plot Configuration Total Built-up Area
No. Area (Sq. Mtrs)
(sg.m)
1. | Sanctioned 44,200 Building Ato M- P+8 & | Total FSI-27386.98
Layout TBUA- 39,218.33
PMH/NA/SR/403/ (As per Architect Certificate-
09 dtd. Annexure-VII)
24/08/2010.
(Annexure-VI)

2. | Plinth Check For Buildings A to K- P+8.
Certificates
did.

28.06.2011
(Annexure-VII)

3. | Building permission | PP has not obtained any Completion Certificate (CC) & Occupancy
Certificate (OC)

3.2  Status of the project

. During the committee visit PP has reported that the construction work started in
the year 2010 & was completed in the year 2014.

ii. PP has obtained the first plinth check certificate vide dated 28.06.2011 for Building
‘A’ to “K" which is as per layout sanctioned plan vide no. PMH/NA/SR/403/09 dtd.
24/08/2010 with TBA of 39,218.33 sq.m granted by Town Planning. It is observed
from the aforesaid plinth check certificates that the TBA of aforesaid layout sanctioned
plan vide dated 24.08.2010 ismore than the 20,000 sq.m. The aforesaid layout
sanctioned plans atiract prior EC requirements as per the provisions of EIA Notification,

20086. PP has not obtained prior EC and has violated provisions of the EIA Notification
20086.

fii. At present construction has completed 13 buildings (Building A to M) having
configuration of P+8 for each at site. PP has handed over the occupancy to the flat
owners. At present there is no any construction activity in progress. PP has
proposed to construct an additional 04 nos of buildings (Building N to Q) having
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proposed BUA of 43797.22 Sq. Mtrs. as per application for EC.

Observations w.r.t. Consent to Establish and Consent to Operate:-

Initially, PP had obtained Consent to Establish for total plot area of 49750 Sq.
mirs. & proposed construction built up area of 106350 Sq. Mirs. on 10.09.2014.
(Annexure-tX)

Afterwards PP has neither revalidated the C fo E dtd 10.09.2014 nor obtained
fresh C to E & thereby violated the Consent conditions,

It is observed that PP has started construction activity without obtaining Consent
to Establish which has been confirmed from plinth check certificate obtained by
PP dtd. 28.06.2011.

PP has not applied/obtained any Consent to Operate till date & handed over
possessions to the flat owners.

As per the directives of Hon’ble NGT order dtd. 20/02/2023 at sr. no. 8 is
reproduced as below,

“We are in the view that MPCB also needs to be directed in this case to quantity
the environmental damages on account of non-obtaining of Consent to Establish
& Consent to Operate.”

The proposal for the same with respect to non-obtaining of Consent to Establish
& Consent to Operate and penal charges thereby is under the review of higher
authority at HQ, Mumbai.

The Environment Damages may be calculated by approach paper by SEIAA with
their expertise team as done in violation cases previously.

Observations during the visit dtd 09/05/2023 wrt other Environmental Services

PP has provided Sewage Treatment Plant (8TP) based on MBBR technology of
reported design capacity of 440 KLD (Annexure-X). Various unit operations &
processes of STP are Bar screen chamber O Qil & grease trap O Equalization tank
0 MBBR tank O Clarifier O Dual Media filter O Treated wastewater tank. During
visit STP was found in operation. PP is utilizing treated STP wastewater for
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flushing & gardening purpose. At present STP handed over & is being operated
by Society.

PP has installed & commissioned OWC having reported capacity of 500 Kg/D &
same is handed over to society but still date same is not brought in operation by
society (Annexure-XI). At present the waste is segregated into dry & wet waste
& segregated solid waste is being stored near the main gate & same is being
disposed through Grampanchyat Marunji.

As informed by PP the source of fresh water is from outside tankers. PP has also
informed that they have obtained permission from the Irrigation department
(Annexure-Xll) to lift water for domestic use & pipeline work [aying work is
completed.

PP has provided 18 nos. of rainwater recharge pits for recharging of ground water.
(Strom Water Layout Annexure-XIIl).

PP has installed 64 PV panels & 116 nos of Solar Hot water panels. However, the
same is not in operation (Solar Panel Layout- Annexure-X1V).

PP has planted 535 trees on site. (Landscape layout Annexure-XV).

PP has not provided proper storm water drain arrangement as pool of rainwater
observed near STP.

There is no Nala diversion observed during visit, only nalla is concreted.

4.0 Comment on Legal Matters:

Maharashtra Pollution Control Board had filed Criminal Case against PP in the
court of Judicial Magistrate, Pune vide no. R.C.C No. 887/2015 alleging that
PP have committed the offence under section 15 read with section 16 of
the Environment (Protection) Act, 1986 and the Environment Impact
Assessment Nofification, 2008 (EIA Notification, 2006). The case is disposed
of on 02/01/2019 with order sentence to pay fine of Rs. 90,000/-. (Judgement-
Annexure-XVI).
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5.0 Remarks of committee: -

Upon perusal of the above observations and documents verified it is concluded that project
proponent i.e. M/s. Serene Developers have constructed 13 nos of buildings (P+8) and
handed over possessions to the flat owners without obtaining Environmental Clearance,
Consent to Establish and Consent to Operate from Board.

—
(Pankaj Joshi),
Member. SEIAA (E. Thirunavukkarasu)
Scientist ‘E’
MoEF&CC, Nagpur

Regional Officer
MPCB, Pune

Page 6 of 6



[NPJ]

7 _ ,
3154 Aonerure-TT

Item No.5 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

ORIGINAL APPLICATION NO.94 OF 2016 (WZ)
Dinbandhu Singh & Ors. .... Applicants
Versus
M/s Serene Developers & Ors. ....Respondents

Date of hearing : 20.02.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicants . Mr. Sitesh Sharma, Advocate holding for Mr. Harshal
Nanaware, Advocate

Respondents :  Mr. Sachin Gore, Advocate for R-1

Mr. R.B. Mahabal, Advocate for R-3 and R-7
Ms. Manasi Joshi, Advocate for R-6

ORDER

1. From the side of the applicant, learned counsel Mr. Sitesh Sharma
has appeared and states that he has filed today additional compilation of
documents (pages 3088 to 3111 of the paper-book) which contains the
Minutes of SEAC-3 meeting dated 28.12.2019 and Standard Operating
Procedure (SoP) issued by the Ministry of Environment, Forest and Climate
Change dated 07.07.2021.

2. From the side of respondent No.1 - M/s Serene Developers/Project
Proponent, learned counsel Mr. Sachin Gore has appeared and states that
he has filed additional submissions alongwith compilation of documents
(pages 2537 to 3084 of the paper-book). The learned counsel for the
applicant states that he has received the copy of the same on last Friday and
therefore, he needs some time to go through the same, to verify the

truthfulness thereof and rebut the same, if required.

Page 1 of 4
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3. The present application deals with the project by name "Air Castles’
located on Survey Nos.12/6, 12/7, 47/2, 47/3, 47/4, 47/18, 47/19,
47/5/1, 50/1/1A/1, 55/15 and 82 situated in village Marunji, Taluka
Mulshi, District Pune, which has been prayed to be demolished and
status quo ante be granted because it is alleged by the applicants that
the said project has been constructed without prior Environmental
Clearance (EC), which was mandatory because right from beginning, the
area of construction was beyond 20,000 sq.mirs. Besides that, there are
several other violations alleged to have been committed by the Project
Proponent based on which the damages are also prayed to be awarded.
The applicants herein are flat owners and have alleged that they have
been cheated by the Project Proponent by not disclosing that the said
project has been constructed in violation of mandatory provisions of EIA
Notification, 2006 as well as other necessary conditions.

4. From the side of the respondent No.1/Project Proponent, it has been
admitted that they had not been granted prior EC before they started
construction work and that they have initiated the process for obtaining ex
post facto EC under violation window’ which was provided under
Notification dated 14.03.2017, time pericd of which was extended by Madras
High Court for one month and that they have moved an application before
SEIAA for grant of ex post facto EC on 13.04.2018 which was the last date on
which the extended time was to expire and the said application is still under
consideration. Mr. Sachin Gore, the learned counsel for respondent No.l
has shown several documents that TOR was granted to respondent No.1 on
26.12.2019 and since thereafter the matter is still under consideration of
SEIAA. He did admit before us that the Consent to Establish is obtained on
10.09.2014 while the construction work had started in the year 2010.
Therefore, the violation of not obtaining Consent to Establish has been

admitted. The said Consent expired on 09.09.2019. The construction had

Page 2 of 4
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already been completed by the Project Proponent in 2014 and possession of
the flats was also handed over to the purchasers/flat owners. He has also
admitted that he has not obtained Consent to Operate. Therefore, the fact of
two violations regarding Consent to Establish and Consent to Operate has
been admitted candidly.

5. From the side of respondent No.7 — SEIAA, learned counsel Mr. R.B.
Mahabal states that he has filed reply-affidavit and has clarified that in case
the TOR had been issued to respondent No.1/Project Proponent in the year
2019, respondent No.1 has not provided to them the EIA report which could
be submitted in December, 2022 which is apparently submitted after
considerable delay, which is under consideration now. Therefore, the
current status is that ex post facto EC is under consideration.

6. During argument, learned counsel for the applicants has vehemently
tried to establish that there was a nalla which was flowing through the
project property, the stream of which has now been diveried because of the
said construction, which is disputed by the learned counsel for respondent
No.1/Project Proponent stating that it is still flowing. We find that in the
present case, no Joint Committee was constituted in order to submit a
report before us regarding the position of the spot in the light of the
allegations made by the applicants in the application. Therefore, we now
constitute a Joint Committee consisting of one member each of SEIAA,
MPCB and MoEF&CC. MPCB shall be the nodal agency thereof. We direct
the Committee to visit the spot and submit the report with regard to spot
position as on date within a period of 30 days positively.

7. We have already heard the arguments of the learned counsel for the
applicants and partly arguments of the learned counsel for respondent
No.1/Project Proponent.

8. We are of the view that MPCB also needs to be directed in this case o
quantity the environmental damages on account of non-obtaining of Consent

to Establish and Consent to Operate and a report in that regard shall also be

Page 30f4




[NPJ]

10

3157

filed within a period of one month, a copy of which shall be served on the
other parties.

Q. We make it further clear that the proceeding for grant of ex post facto
EC, which is pending before SEIAA, shall not be treated to have been stayed
by us, rather the same would be expedited. The Committee is further
directed to make inspection after giving notice to the parties concerned.

10. Put up this case on 17.04.2023 for further consideration.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

February 20, 2023
0.A. No.94 OF 2016 (WZ)

npj
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100 SEAC-3 Meeting Day-01

SEAC Meeting number: 100 Meeting Date December 26, 2019

Subject: Environment Clearance for Air Castle Proposed Residential Project at Su. No. 12/6, 27/7, 47/2, 4713, 47/4,
47/5/1, 47/18, 47/18, 50/1/1A/1, 55/15, 82 A/P Marunji Tal Mulshi. Dist Pune by Serene developers.

Is a Violation Case: Yes

1.Nante of Praject

Air Castle Propused Residential Project at Su. No. 12/6, 27/7, 47/2, 47/3, 47/4, 47/5/1, 47/18,
47119, 50/1/1A/1, 55/15, 82 A/P Marunji Tal Mulshi. Dist Pune by Serene developers.

2.Type of institution

Private

3.Name of Project Proponent

Jeetu Punjabif Vineet Goyal

4, Name of Consultant

VK:e environmental

5.Type of project Housing project
6.New project/expansion in existing
project/modernization/diversification | New project

in existing project

7.If expansion/diversification,

whether environmental clearance Not applicable

has been obtained for existing
project

A2,
o s | B e T T o e
9.Taluka Mulashi, Aoy
10.Village Marunji PN
Correspondence Name: S no. 37 oppo. Dilip Vengaskar Cricket AcaderyyThergaon Pune.
Room Number: S no. 37 LN N
Floor: S no. 37 N
Building Name: S no. 37 =
Road/Street Name: oppo. Dilip Vengaskar Critket, Afademy
Locality: oppo. Dilip Vengaskar:Grickét Atademy Thergaon
City: Pune
B S [owon_e,

In Procgssi . ¥

12.I0D/I0A/Concession/Plan
Approval Number

IQD/IQA/Gonicession/Plan Approval Number: PRA/NASR/405/2009

Abproved Built-up Area: 43670.67

13.Note on the initiated work (If %
applicable) 4

e,

Aresidential buildings exist an site,

14.L0X / NOC / 10D from MEADA/S

-

Other approvals (If applicable) § Not Applicable
15.Total Plot Area (sq. B = ]49,750.00 m2
16.Deductions &, ¥ ¥ 681.49 m2

17.Net Plot agea. i >
>

49,068.51 m2

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

a) FSI area (sg. m.): 49,946.29 m2

b) Non FSI area (sq. m.): 31,549.99 m2

c) Total BUA area (sq. m.): 81496

18 {b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 27386.96

Approved Non FS1 area (sq. m.): 16283.71

Date of Approval: 24-08-2010

19.Total ground coverage (m2) 13,248.49
20,Ground-coverage Percentage (%)

(Note: Percentage of plot not open 27.50 %

to sky)

21.Estimated cost of the project 950000000

)
5% T
Joy S.Thakur (Secrelary

SEAC-III)

Name: K @74 Apsy D

Signature: -
SEAC Meeting No: 100 Meeting Dale: Page 145 || Shri. Anil Kale {Chairman
December 26, 2019 of 169 || SEAC-IIT)
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22.Number of buildings & its configuration

nSeri]a;r Building Name & number Number of floors Height of the building (Mtrs)
1 Building A Parking + 8 26.6
2 Building B Parking + 8 26.6
3 Building C Parking + 8 26.6
4 Building D Parking + 8 26.6
5 Building E Parking + 8 26.6
6 Building F Parking + 8 26.6
7 Building G Parking + 8 26.6
8 Building H Parking + 8 26,6
9 Building I Parking + 8 2663y
10 Building ] Parking + 8 s 266
11 Building K Parking + 8 o 0% 26,6
12 Building L Parking + 8 ) 266
13 Building M Parking + 8 N 26.6

23.Number of N

tenants and shops 3690 Persons 5

24.Number of

expected residents / | 3690 Persons

users

25.Tenant density

per hectare 745 Tenants/hectare

26.Height of the

building(s)

27.Right of way

(Width of the road

from the nearest fire | 18 m Road

station to the

proposed building(s)

28.Turning radius

for easy access of

fire tender

movement from all

around the huilding

excluding the width | £

for the plantation Q

29, Existing

structure (s) jf anjlr\ s §13 buildings with approx built up area 37,699.06 m2

30.Details of the k4

demolition w wx .

disposal (If Not Applicable

applicable)

31.Production Details

Nonal Product Existing (MI/M) | Proposed (MT/M) Total (MT/M)

1 Not applicabie Not applicable Not applicabie Not applicable

32.Total Water Requirement

jo_v S Timkur (Secretnry

SEAC-1IT}

SEAC Meeting No: 100 Meeting Date:
December 26, 2019

Page 146
of 169

Name: K 72 Apiy D

Signature:

Shri. Anil Kale {Chairman
SEAC-ID)
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Dry season:

Source of water Mula river Prior permission obtained from Irrigation Department

Fresh water (CMD): |335.60

Recycled water -
Flushing (CMD): | 166-05

Recycled water -
Gardening (CMD): | /514

Swimming pool 3.50
make up (Cum): ’

Total Water
Requirement (CMD) |574.79

Fire fighting -
Underground water |[300

tank(CMD): LRy
Fire fighting - & &
Overhead water 20

tank(CMD): R

Excess treated water | 186.77 m%!}::\—% 7

Wet season:

Source of water Mula river Prior permission obtainedgfromitigation Department

Fresh water (CMD): |333.10 N

Recycled water -

Flushing (CMD): 166.05

Recycled water -
Gardening (CMD):

Swimming pool
make up (Cum):

Total Water
Requirement (CMD)

Fire fighting -~ _ %.5_} v
Underground water” ;300
tank(CMD): Af{}% %"

Fire fighting#> “’\}V
Overhead water
tank(CMD); &

Excess t;‘ég?_fﬂéﬁ’water 259.86

Details of Sng
pool (If any)

l%;'ﬁl-gns%n of Swimming Pool:
Argg hg;{pool:175 Sq.m
Dot L2 m

?)ﬂ“)‘]ume of swimming pool: 259 m3

Total make up Water Requirement in KLD: 3.5 m3

Water requirement for make up in KLD : 105 m3/month (In summer)
30 m3/month (in monsoon & winter)

Details of Plant & Machinery used for treatment of Swimming Pool water: Ozone system with
chlorination unit along with the entire setup for water filtration and contro) panel.

Details of quality to be achieved for swimming pool water: pH=7t07.6
Chlorine content = 0.8 tol ppm

Capital cost: 72,00,000/-

O & M cost: 4,20,000/-

33.Details of Total water consumed

Name: K 7?4 Awni1 D

Signature:

o e ey - F]
Joy 5.Thakur (Secretary

SEAC-III)

SEAC Meeting No: 100 Meeting Date: Page 147 || Shri. Anil Kale‘(C—h.ainnan
December 26, 2019 of 169 || SEAC-TID)
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Farticula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed Total Existing | Proposed | Total Existing | Proposed| Total
ment
D ti Not Not Not Not Not Not Not Not Not
omestic applicable | applicable | applicable | applicable | applicable | applicable | applicable applicable | applicable
Level of the Ground 8m
water table;
Size and no of RWH
tank(s) and Net applicable
Quantity:
Location of the RWH
tank(s): On ground
Quantity of recharge 28
pits:
34.Rain Water Size of recharge pi
. pits |.
Harvesting : 5 ImX1mXim
® ) Budgetary allocation 28,00 000
{Capital cost) : !
Budgetary allocation
(0O &M cost) : 3,00,000 D,
UG Tank Capacity fo':_’g;f{%‘s:iﬁ?a'ﬁtial and Commercial
UG Tank CapacityforResidential and Commercial
Details of UGT tanks | Raw water comﬁgrﬂt\mgnt: 100 m3
if any : Domestic water gompartment: 400 m3
Fire wateflcompartment: 300 m3
Flushing waterCompartment: 170 m3
N P
gf‘}a}g\ P
5_1311_‘3}§t§1?ﬁ1 water collected through the storm water grains of adequate
ﬁﬁdgm:te{em _,/5 ‘capacity will be led to recharge pits and surplus shall be discharged
35.Storm water g€ PAEIZi M | intb the existing water course,
draina_ge Quantity of f(')? ‘E‘? ’
water; E‘é\g‘} 577.99 cum/br
Size of SWDiyy 600 mm
S‘éig@rg’g,a generation 448.335
. @'ﬁ’ technology: MEBR
Capacity of STP
L Y (CMD): 1,450
Sewage ai -
Waste water Location &area of | ground

the STP:

Budgetary allocation
{Capital cost):

1,15,00,000

Budgetary allocation

(O & M cost):

16,50,000

36.Solid waste Management

Name: K g7 #5577 D

SRS . RO AT k| Signature: .
Jay 8.Thakur (Secretary SEAC Meeting No: 100 Meeting Date: Page 148 [| Shri. Anil Kale {Chairman
SEAC-III) December 26, 2019 of 169 || SEAC-III)
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Waste generation in | Waste generation: 30 Kgfday
the Pre Construction | pisposal of the The Construction waste generated during construction shall be
and Construction | construction waste |segregated, reused on site and surplus shall be led to scrap dealers for
phase: debris: recycling.
Dry waste: 738 kg
Wet waste: 1107 kg
s d : Not icable.
Waste generation H.azar c.ms waste ot applicable
in the operation Bmx}ll}e:;i:al.waste (af Not applicable.
Phase: applicable):
STP Sludge (Dry
sludge): 55 kg
Others if any: Not applicable.
Drv waste: Dry waste will be segregated into recyclable and non- ?ecyclable waste
Y : will be managed by SWACH _
. Biodegradable waste will be treated through OF; sxte Qrgamc Waste
Wet waste: Converter 4
Mode of Disposa]_ Hazardous waste: Not applicahle, .
of waste: Biomedical waste (If .
applicable): Not applicable.
STP Sludge (Dry will be used as manure
sludge): e G
Others if any: Not applicable. RN
Location(s): On ground
Area for the storage 2
Area. of waste & other total 135 sq.m ¥
requirement: material: %&‘
Area for machinery: | total135,sG4n""
Budgetary allocation | Capital cost: Sq{se;gggi
(Capital cost and  r———
O&M cost): 0 & M cost: A8550j000
37 Efﬂuent Charecterestics
Serial Parameters Inlet Effluent Outlet Effluent Effluent discharge
Number G Charecterestics Charecterestics standards (MPCB)
1 Not applicahle \ ﬁyNOt Not applicable Not applicable Not applicable
Vi & |fepplicable PP
Amount of effluent generatlon .
(CMD): e Not applicable
Capacity of the E‘I‘P % v Not applicable
Amount of eated‘efﬂuent :
recycled : o Not applicable
Amount of watéf send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable
Disposal of the ETP sludge Not applicable
38.Hazardous Waste Details
NSen]a;r Description Cat uoM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not .
1 Not applicable applicable | applicable | applicable | applicable applicable Not applicable

]o_v S Thakur (Secretary

SEAC-IID)
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39.Stacks emission Details

Height Internal
Serial . . Fuel Used with from : Temp. of Exhaust
Number Section & units Quantity Stack No. ground dxa(l;tllster Gases
level (m)
. . Not Not Not .
1 Not applicable Not applicable applicable | applicable | applicable Not applicable
40.Details of Fuel to be used
NSeﬁ]aér Type of Fuel Existing Proposed Total
1 Not applicable Not applicahle Not applicable Not applicable
41.Source of Fuel Not applicable o
42.Mode of Transportation of fuel Lo site | Not applicable o ?\j
- \\

Total RG area : 14778.27 sqm
No of trees to be cut 0
Number of frees to 644

43.Green Belt |be planted :

Development i

© P Lls‘f of proposed Refer below list

pnative trees :
Timeline for
completion of Till operation Phase ;
plantation : _%

44 Number and list of trees spe

e$'16 be planted in the ground

. a4 -
Serial _ Characteristics & ecological
Number | Name of the plant Common Name R [ Quantity importance
1 Terminalia Katappa a\ hﬁ\%’y 50 Small, decxdu;x;sé fruoit bearing
. . Large tree, fruit bearing, good for
2 Alianthus excelsa 4Maharukh 74 roadside plantation.
o S Medium sized deciduous tree,
3 Erythrina indica ‘ ;‘n\, Pang‘hara 76 bright scarlet colored flowers
Anthocephaltus . |, © Shady, large tree, ball shaped
4 kadamb’?\' f? ¥ Kadamba 67 flowers,
E Mediurn sized evergreen tree,
5 Micheha cha‘;bppaca Son chafa 58 fragrant yellow flowers, butterfly
¢ ’% host plant
o
G ] gﬁ%ﬁlaclﬁana Kanchan 16 Large evergreen tree, large
% flowers
“Oreodoxa regia Royal Palm 29 Nitrogen fixer, ornamental plant
Mahogony justicia Mahogany 4 Large evergreen tree
9 Plumeria rubra Dev chafa 40 White /pinkish coloured flowering,
ornamental
10 Dwarf coconut Naral 20 Fruifing, tall handsome tree
A medium sized tree, widely grown
. . . . along roads, grows in warm
11 Acacia mangium Acacia mangium 39 climate, under both dry and wet
condifion.
12 Cordia sebastina Orange Geiger Tree 13 Shady, larggot"l\":,s ball shaped

¢ - \b‘?
Joy S.Thakur (Secretary
SEAC-II)
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13 Dellinia indica Elephant foot 8 Ornamental,
State flower tree of Maharashtra,
N Medium sized tree, beautiful
14 Lagerstromia indica Taman 12 purple flowers, grows well in both
dry and humid climate,
15 Fiscus elastica Rubber tree 28 Medicinal plant, big leafs plant
Medium sized deciduous tree.
16 Cassia fistula Amaltas 5 Beautiful yellow flowers, butterfly
host plant,
Spathodea : . A handsome large deciduous tree.
17 campanulata Pichkari 5 Good for road side plantation.
Medium sized, evergreen tree,
18 Magnolia grandiflora Kavthi chafa 8 fragrant yellow flowers, butterfly
host{ﬁlant
. Medium helght demduous. fruit
19 Tabebuia argentea Yellow trumpet 13 bearing tree shrea dmg branches.
. - Medlunf’decnduous, flowering, fruit
20 Tabebuia rosea Pink trumpet 11 2, ‘béaring tree.
21 Crayota urenus Fishtail palm 2 £ %targe deciduous tree
22 Foxtail palm Foxtail palm 18 £ Large deciduous tree
Callisternon w2|# Low evergreen tree, produces
z lancealatus Bottle brush bright red flowers.
- : . Medium, deciduous, fruit bearing,
24 Millingtonia hortensis Akash neem corky bark.
. . Large deciduous tree, flowers
25 Delonix regia Gulmchar \ attract many birds
26 Ficus benjamina Ficustree  Gyfn, ¢ 8 Ornamental, green leafs tree
S ? s Evergreen, tall tree bird hosting
27 Filicium decephens Filicium dGCfp\iens {) b 17 tree
45.Total quantity of plants on ground %, $°

46.Number and list of shrubs/ind\bushes species to be planted in the podium RG:

Nsl,x‘:flihatlar Name . gi}}/ C/C Distance Area m2
1 NA  QEnEl NA NA
7~ oY 47 .Energy

SEAC-III)
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Source of power MSCDCI
supply :

During Construction
Phase: (Demand 30 kw
Load)

DG set as Power
back-up during 40 KVA
construction phase

During Operation
phase (Connected 4002
load):

P.OWGI‘ During Operation
requirement: |phase (Demand 3637.33
load): B

Transformer: 22KV/630 KVA - 6 No's 22KV/316KVA-1No & @

DG set as Power
back-up during 200 KVA
operation phase:

Fuel used: HSD

Details of high
tension line passing NA
through the plot if
any:

N "-:} ?
* Solar lights will be provided for common amenities like Streei: lélfghtufé] & Garden lighting.

= CFL & LED based lighting will be done in the common_areasﬂandscape areas, signage’s, entry gates and boundary
compound walls etc, :

q\y

* Auto Timer switches will be provided for Streetj‘fg“fhts,z.Garden lights, Parking & staircase Lights & other common area

Lights, for saving electrical energy.

+ Water level controllers with timers willshe d?for Water pumps.

!

* To create awareness to end consumépf‘mfﬁgt owner, for using energy efficient light fittings like CFL, T5 Lamps & LED

lights.

Ve gdfg.l')etaﬂ calculations & % of saving:

Serial S e o
Number _ %Eg‘li*?\”rq}aﬁonservatmn Measures Saving %

Ty

*{églar Water heating systems will be done for

haﬁgrooms » Solar lights will be provided for
_pommon amenities like Street lighting & Garden
hghtmg CFL & LED based lighting will be done in
thé’common areas, landscape areas, signage’s, entry
gates and boundary compound wallg etc. » Auto
Timer switches will be provided for Street lights,
Garden lights, Parling & staircase Lights & other
common area Lights, for saving electrical energy, »
Water level controllers with timers will be used fo

2.87%

50.Details of pollution control Systems

Source Existing pollution control system Proposed to be installed

Not

applicable Net applicable Not applicable

Name: K @72 Apsy D
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Budgetary allocation | Capital cost: Rs 85.44 000
(Capital cost and
0&M cost): 0 & M cost: Rs 1.95,000

51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial .
Number Atiributes Parameter Total Cost per annum (Rs. In Lacs)
Erosicn confrol - dust
. . suppression measures,
1 Air environment barricading and top 44,77,500
soil preservation
Labour Camp toileis &
2 Land sanitation 1,50,000 &}\
3 Health and safety Labour Safety 12,00,000 {,4/\3 b4
Environmental
4 Environment Monitoring (Air, noise,
soil, water)
Disinfection and
5 Health and safet Health Check-ups
Environmental Environmental
6 Management Management cell 42,000
7 Health and safety Safety Training &Q&“‘-’ 2,00,000
Waste Water
8 Management Modular STP % 15,00,000
. Sy
b) Operation Phase (gptﬁj Break—up)
et
Serial 'Capital cost Rs. In | Operational and Maintenance
Number Component fy Lacs cost (Bs. in Lacs/yr)
1 Sewage Lreatment 1,15,00,000 16,50,000
plant
Solid waste
2 management ogc? 30,50,000 8,50,000
édeve}opment and
3 Landscaping majntenance of green 2,00,00,000 3,00,000
% Cay,  area
4 Rain water hagqesting ) 2 ) recharge pits 28,00,000 3,00,000
f air, water, noise, soil,
5 Eﬁg%%mrfn@ waste water, owc NA 2.52,500
PN v-, g manure
6 _ “\VTRost WTP cost Rs 20,00,000 4,85,000
P o \,W a
7 |DG:set (excluding Fuel DG set 85,44,000 1,95,000
# Cost)
Drainage water Drainage water
8 management management 20,00,000 NA
9 Solar PV Solar PV 17,5000 3,5000

51.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)

foy S.Th‘&kur:.l(}Secretary

SEAC-III}
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Maximum
Quantity
f -
Storage @ Consumption
Description Status Location Capacity Storage / Month in Source of | Means ot_‘
. at any Supply |transportation
in MT . MT
point of
time in
MT
. Not : Not Not . Not :
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
52.Any Other Information
No Information Available
53.Traffic Management
ﬁofl;g;tfi?g::f&n The site is Jocated. in a residential zone in Marunii. Thge\development
\ will be accessible from 18 m wide road while thermte nalaccess ways
design of are 12 m & G m wide.
confluence: f‘)
Number and area of
NA
basement:
Nun;'lher and area of NA
podia:
Total Parking area: |9,648.00sqm
Area per car: 30 sqm
Area per car: 30sqm
Number of 2-
Wheelers as
Parking details: approved by
competent
authority:
Number of 4-
Wheelers as
approved by
competent 4
authority: "<&
Public Trangportd, | NA

areas [/ Eco-sensitive
areas/ inter-State

C,RZI RRZ {learance NA
ohta.mj}lf any:
%|‘Distance from
' }‘f’?otected Areas /
Critically Polluted NA

boundaries

Category as per

schedule of EIA Building and construction project

Notification sheet

pourt cases pending Yes

if any

Other Relevant 13 residential buildings exist on site as per sanction received. All
Informations environmental services has been provided on site.

]oyS Thakur (Secretar:v -
SEAC-TIT)
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Have you previously
submitted No
Application online
on MOEF Website.
Date of online }
submission
SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Environmental

Impacts of the -

project

Water Budget -

Waste Water i

Treatment

Drainage pattern of

the project

Ground water ;

parameters

Solid Waste .

Manpagement

Air Quality & Noise

Level issues

]

Energy Management

Traffic circulation
system and risk -
assessment

Landscape Plan

Disaster
management system
and risk assessment

Socioeconomic
impact assessment

Environmental
Management Plan

Any other issues
related to
environmental
sustainability

Q;Brlef information of the project by SEAC

PP subnuttedft'flelr application for prior Environmental clearance for total plot area of 49,750.00

m2, FSI argg 49,946.29 m2, Non FSI area of 31,549.99 m?2 and total BUA of 81496 m2.

Now, the PP has applied as per the MoEF&CC Notification dated 14/03/2017 and 8/03/2018. The

PP informed that the total construcied area on site is: 37,699.06 m2.

Name: K @?2 Api1 D
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DECISION OF SEAC
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FINAL RECOMMENDATION

The Committee decided to Grant ToR subject to the above observations,PP fequested to prepare and submit EIA report
as per EIA Notification, 2006 and amendments thereof,

Name: R g?72 Api1 D
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2M0/23, 1:56 PM Gmail - Confirmation for Proposal submission.

Rohit Kumta <ecaircastle@gmail.com>

Confirmation for Proposal submission.
1 message

monitoring-sc@nic.in <monitoring-ec@nic.in> Mon, Dec 26, 2022 at 5:51 PM
To: ecaircastle@gmail.com

Successful submission of application

Your application on PARIVESH Portal for Form-1 {Part-A): Information for Scoping (for Category — AIB1}/

Appraisal for Category — B2 (including Building & Construction projects under 8 {a}) has been successfully
submitted on 26-12.2022. MoEFCC.

hitps:fimail.google.com/mailful0/?ik=197fafe2b3&view=pt&search=all&permthid=thread-f%3A17532792448733 144 11&simpl=msg-{%3A17532792448... 1M
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516123, 3:48 PM Gmail - Acceptance Letter for EC Application{SEIAA)

Rohit Kumta <ecaircastle@gmail.com>

Acceptance Letter for EC Application(SEIAA)

1 message

dattatray.bhalerao@nic.in <dattatray.bhalerao@nic.in> Wed, Apr 19, 2023 at 11:03 AM
To: ecaircastle@gmail.com
Cc: monitoring-ec@nic.in, psec.env-1@maharashtra.gov.in

Acceptance Letter for EC
F.No.- SIA/MH/INFRAZ2/426455/2023

State Environment Impact Assessment Authority
Maharashtra
Environment Dept 15 th Floor, New Administrative Building.,Mantralaya

@ Mumbai.

Dated: 19 Apr 2023
To,
SERENE DEVELCPERS
., 329
Maharashtra , 411017

Subject : Proposed Residential project "Air Castle” at S. No. 12/6, 27/7, 47/2, 47/3,
4714, 47/5/1, 47118, 47119, 501MMAM, 55/15, 82 A/P Marunji , Mulshi Taluk ,Pune by
Serene Developers

Sir,
This has reference to your proposal No, SIA/MH/INFRA2/426455/2023 dated 18

Apr 2023 regarding grant of Environmental/CRZ Clearance for the above mentioned
proposal.

2. This is to acknowledge that the soft copies of EIAJEMP/other reports along with the
proceedings of Public Hearing (if applicable to the instant project) have been
O uploaded on Parivesh Portal.

Yours Sincerely
SEIAA, Maharashtra -

hitps:/fmail.google.com/mail/u/0/?ik=197fale2b3&view=pt&search=all&permthid=thread-f: 1763581516951 342269&simpl=msg-f:1763581516951342269 1M
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PARVEZ JAMADAR & ASSOCIATES

architecture[liasoning]interiors

Office No. 1 & 2, 2nd Floor, Bharat Arcade, Opp. Burger King, Near Paolgate Police Chowky,
Gen. Thimmaya Road, Camp, Pune. 1 INDIA Tel.: +91 2026362733, 26332415
E-Mail : design@pjastudfo‘com. arch_shahn@yahoo.com Web : www.pjasiudio.com

Date: 10.05.2023

CERTIFICATE
TO WHOMSOEVER IT MAY CONCERN
This is certified that we are the architects forproposed a residential construction project “Air Castle” at
5r.n0.12/6 {p), 45/5/1 (p), 50/1/1A/1 at Maruniji, Tal: Mulshi, District-Pune, Maharashtra by M/s. Serene
Developers

Following are the area details of proposed project,

Plot Area : 49,750.00 m?
Fs : 49,946,29 m?
Non FS| : 31,549.99 m?
Total BUA : 81,496.28 m?

Sanctfon received from PMH/NA/SR/403/09 dated 24/08/2010 for
Plot area = 44,200.00 m?
TBUA =39,218.33 m?

Following are details of completed constructed area on site

FS : 26,344.16 m?
Non FSI :11,354.90 m?
Total BUA : 37,699,06 m?>

Details of construction on site:

Sr. No. | Building Name FS!l Completed Non-FSI Completed | Total constructed area

1 Building A 1752.96 747.30 2500.26

2 Building 8 1752.56 747.30 2500.26

3 Building C 1752.96 747.30 2500.26

4 Building D 1752.96 747.30 2500.26 T
h5 Building € 26156.40 1020.46 3636.86

6 Building F 2118.72 966.02 3084.74

7 Building G 2118.72 966.06 3084.78

2 Building H 2118.72 966.02 3084.74

9 Building | 211872 966.05 3084.78

10 Building J 2118.72 966.02 3084.74

11 Building K 2616.40 1020.46 3636.86

12 Buiiding L 1752.96 747.30 2500.26

13 Building m 1752.96 747.30 2500.26

14 Building N Not vet started Not yet started Not yet started
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15 Building O Not vet started Not yet started Not yet started

16 Building P Not yet started Not yet started Not yet started

17 Building Q Not yet started Not yet started Not yet started
26,344.16 11,354.90 37,699.06

Therefore we request you to plea
We will be obliged for the same,

se consider the matter & do the needful at yoy earliest.
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MAHARASHTRA POLLUTION CONTROL BOARD

AT

Pliane : - 24010437/24020781/24614701 LUHARASHTRA Katpataru Point, 3rd & 4th floor, Sion-
prm——— Y )
Fax - 24044532/24023516 o, Matunga Scheme Road No. 8, Opp.
' ] ) st gfmngy#  Cine Planet Cinema, Near Sion Circle,
Email :- enquiry@mpcb.gov.in =T T3 Sion (E), Mumbai - 400 022

.|/

Visit At:- hitp:/mpeb.gow.in

A T

4,

5.

Infrastruciu re/Orange/L.S.T
Consent order No: Formal 1.0/B O/ROHQ/CE/PN-21702-14/CC- Sq‘B Date )&/ 092014

To,
M/s. Serene Developers,

8r. no. 1246, 12/7.47/2 47053 AT ATISN AT 8.4719,
S0/1/1A/1,55/15,82.
A/P- Marunje. Tal- Mulshi. Dist- Pune.

Sub  : Conseni to Establish in Orange category for Residential construction project.

Ref  : Minutes of Consent Committee meeting held on 12/08/2014
Your application: - CE140500074, Date: 08/05/2014

For: Consentto Establish for Construction of Residential profect.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1931 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is
hereby granted subject to the foliowing terms and conditions and as detailed in the schedule L, 11, &

[V annexed to this order:

The consent to Establish is granted for a period upto:- Commissioning_of the unit or five vears,
whichever is earliet.

Yl yel to =

The Proposed Capital investment of the Project is Rs 95.0 Crs. (As per CA certificate).

A s

The Consent to Establish is valid for construction of Residential project develop by M/s. Serene
Developers at Sr. no. 12I6,12!7.47/2,47!3.47/4,47/5“.47!18,47!19. 50/1/1A/1,55/15,82, AJP-

Marunje, Tal- Mulshi. Dist- Pune on toial plot area of 49,750.0 Sg. mtrs and total construction area

of 106350.0 Sq. mtrs. As per construction commenceimeant certiticate issued by local body.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr, |Description Permitted quantity Standayds to Disposal
no. of discharge be achieved
1.  [Tradeeffluent Nil NA NA
2. Domestic effiuent | 546.48 CvD As per 60% shall be reused & recycled and
Schedule - remaining shall be discharged in
municipal sewer.

Conditions under Air (P&CP) Act, 1981 for air emissions:

l Sr. No.| Description of stack / spurce Number of Stack Standards fo be achieved

L1 DG sets (250 + 125 KVA) 2 As per Schedule -1

wAfy Serene Develupers™. SRE Pune- 10 1 12977000

-

_ -
Reciened ' &.&J&S‘fg[ﬂwut‘

%lﬂl [z s’\
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6. Conditions under Municipal Sotid Waste (Management and Handling) Ruie,2000

Sr, No.| Type Of Waste Quantity | UOM Trearment Disposal
1. Biodegradable Waste 1374.0 Ka/Day | OWC Used as manure
2. Non Biodegradable Waste 316.0 Kg/Day | Segregation By sale
3. | STPSludge 55.0 Kg/D - Used as manure

7. This Boatd reserves the right to review, amend, suspend, revoke elc. this consent and the same
shall be binding on the industry.

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Goverament agencies

9, Project Proponent shail submit an affidavit in Board’s prescribed format within L5 days regarding
the compliance of conditions of Environment Clearance and Consent to Establish conditions.

10. The zpplicant shall submit an affidavit within 15 days in the prescribed format towards not taking
further effective steps prior to obtaining the Environment Clearance and BG of Rs. 10.0 Lakh for
ensuring the comphiances.

{1. The applicant shall not take any effective step prior to obtaining Environment Clearance. As per
Para 2 of EIA natification dated-14/09/2086, the effective steps include starting of any coustruction
work or preparation of land by the project management. However as clavified by the MoEF vide
office memorandom no. J-1103/41/2006-FA.TI(D); Dated-19/8/2010,fencing of the site to protect it
from getting encroached & construction of temporary shed(s) for the guard(s) & acquisition of land
shall not be treated as an effective steps.

12. The applicant shall submit Board Resolution towards commencement of construction work without

obtaining consent to Establish from the Board and Environment Clearance and applicant shall

submit a Bank Guarantee of Rs. 2.0 Lakh towards submission of Board resotution by 30/69/2014.

For and on behalf of the
Maharashtra Pollution Control Board

(Rajeev Kum af)
Member Segrekan

07 - - ' Date o D.rm_-.'nbh

21/04/2014 Axis Bank

Copy to:
1. Regionat Officer, MPCB, Pune. And Sub-Regional Officer, Pune-ll, they are directed to ensure the

" campliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbat.
3. CC/CACdesk-for record & wehbsite updation purposes.

wid:s. Serene Developers™. SRO Pune-11 10 L 72927440 Page 2 of 6

——nd
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Schedule-l

Terms & conditions for compliance of Water Pollution Contral:

9]

2)

3)

4)

A] As per your consent application, you have proposed to provide the sewage treatmtent
system with the design capacity of 600,90 CMD.

B} The Applicant shali operate the sewage treatment system to treat the sewage so as to achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

! Suspended Solids Not to exceed 50 mg/l.
2 BOD 3 Days 27 degree € ot to exceed 30 mg/l.
3 COoD Not to exceed 100 mg/!

C| The treated domestic effluent shall be 60% recyeled and reused for Rushing, fire fighting
and  cooling of Air conditioners ete, The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standavds. The firm shall affix the
separate meter for ensurance of 60% vecycling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time.

The Board reserves its rights to veview plans, specifications or other data relating to plant setup for
the {reatment of warer, works for the purificatin thereol & the sysiem for the disposat of sewage or
trade efMuent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior cansent of the Board to take steps to establish the usit or establish any treatment and disposal
system or an extension or addition thereto.

The firm shall ensure replacement of pollation control system or its parts after expiry of its
cxpected life as defined by manufacturer so as to ensure the compliance of standards and safety of

the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Conirol of Pollution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern local
body with the request not to assess CESS on their water consumption, being alveady assessed
on the water consumption of local body.

Sr. no| Purpose for water consumed Water consumption quantity
{CMD)
I Domestic purpose ' 683.1

s, Serene Developers ", SRO Pune-1f H:O'L-02977000
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Schedule-{!

Terms & conditions for compliance of Air & Noise Pollution Control:

I. As per your application, you have proposed to erect following stack (s) and to observe the
following fuel pattera-

{Aboye - Type .- of Quantity
3 S CFmel o
250 + .
BGsets (130123 3 18.50 Lit/Hr

*0.G. Set shall be operate only in case of power failure.

2. The applicant shall operate and maintain above mentioned air pollution controf system, so as to
achieve the level of pollutants to the following standards:

[ Particulate matter [ Mot to exceed | 150.00 mg/Nu”. |

3. The Applicant shali obtain neccessary prior permission for providing additional contral
equipment with necessary speci(ications and operation thereof or alteration or
replacement/alteration well before its life come to an end or ercction of new nollution control

equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary)

5. Conditions during construction phase:-

a During construction phase, applicant shall provide temporary sewage disposal and MSW
facitity for staff and worker quarters.

b | During construction phase, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the profect proponent through
WoEF approved laboratory.

¢ | Noise generating activity shall be carried out during day time only.

wpdis. Serene Developers™, SRO Pune-ll 1 O L-(2977000
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Schedule-Hi

Details of Banlc Guatantees

Sr. | Consent | Amtof BG | Submission Purpose of BG Compliance | Vafidity
No. (Cto Imposed Period Petiod Date
E/Q/R)
Rs. 5.0 lakh Rs. 5.0 lakh for emsuring the [Upto Five
1 compliance of consent (Commissioning | years
conditions. of the unit
15 days at
2 Establish regional Rs. l(} lakh for not {al.cing any Upto. ] Five
Rs. 10 Lakh effective  steps  prior  to | Obtaining years
office Pune | obtaining the Environment | Environment
Clearance Clearance.
3 Rs. 2 Lakh 10/10/2014 3H/e15
Rs., 2.0 Lakh towards
subiaiusion of Board restiution
by 10/10/2014.

wpts. Serene Developers”, SRO Pune-ll e O/LN2977000

e
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6}
7
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Scheduie-IV

General Conditians:

The following general conditions shall apply as per the type of the industry.

The applicant shail provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP} Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste (Management & Handling} Rule 2000 and E-Waste
(Management & Handling Rule 2011.

Drainage system shall be provided for caliection of sewage effluents. Terminal manholes shall be provided
at the end of the collection system with arrangement for measuring the flow. Mo sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system.

Vehicles hired for bringing construction material to the site should be in good condition and should
conform to apglicable air and noise emission standards and should be operated only during non-peak
hours.

Conditions far D.G. Set,

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the
room acoustically.

b industry should provide acoustic enclosure fur controi of noise. The acoustic enciosure/ acoustic
treatment of the room shoutd be designed for minimum 25 dB {4} insertian loss or for meeting the
ambient noise standards, whichever Is on higher side. A suitable exhaust muffler with insertion loss
of 25 d8 {A) shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosurefroom and then average.

¢) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise to less than S5 dB(A) during day time and 45 dB{A) during
the night time. Day ftime is reckoned between 6 am. to 10 p
m and night time is reckoned between 10 p.mto 6 a.m.

d) Industry should make efforts to bring down naise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures.

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer,

f| A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g) D.G.Setshallbe operated only in case of power failure,

h) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for
generator sets run with diesel.

salid Waste — The applicant shall provide onsite municipal solid waste processing system & shall comply
with Municipal Sclid Waste (Management & Handling) Rule 2000 & E-Waste (M & H) Rule 2011,

Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the
consent conditions the draft can he downloaded from the official web site of the MPCB.

The Industry shiail submit oificial e-mail adoress and any change will kie duly informed 1o the WiPCB.

The treated sewage shall be disinfected using suitabte disinfection method.

10} The firm shall submit to this office, the 30th day of September every year, the environment statement

report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of
the Environmental {Protection) Second Amended rule 1992.

11) The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before

commissioning of the project or before occupancy.

Afs. Serene Developers ™. SRC) Pune-H [-0:L. H2VTTO0N
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STORM WATER LEGEND e
UPVC SWR TYPE A RAIN WATER PIPE SHOWN AS

150MM @ STORM WATER RCC NP2 CLASS HUME PIPE SHOWN AS
200MM & STORM WATER RCC NP2 CLASS HUME PIPE SHOWN AS
250MM @ STORM WATER RCC NP2 CLASS HUME PIPE SHOWN AS
300MM @ STORM WATER RCC NP2 CLASS HUME PIPE SHOWN AS
450MM @ STORM WATER RCC NP2 CLASS HUME PIPE SHOWN AS
S00MMX500MM STORMWATER CHAMBER SHOWN AS -

1.2M @ MANHOLE (AT BOTTOM) WITH 0.6M @ COVER SHOWN AS -

300MAM WIDE TRENCH WITH GRATING SHOWN AS -

[T50MM WIDE TRENCH WITH GRATING SHOWNAS - |
150MM WIDE SCUPPER DRAIN SHOWN AS -

RIDGE LINE SHOWN AS -

ROAD SLOPE SHOWN AS -

PLINTH LEVEL SHOWN AS -

ROAD LEVEL SHOWN AS -

STORM WATER PIPE IL SHOWN AS -

STORM WATER PIPE FLOW DIRECTION SHOWN AS -
TRENCH FLOW DIRECTION SHOWN AS -

OlL & GREASE TRAP SHOWN AS -

MODIFIED STORM WATER CHAMBER WITH 1 BY 2 CHAMEER FILTER|
SYSTEM FOR RAINWATER HARVESTING SYSTEM(SURFACE
RUNOFF) SHOWN AS

MODIFIED STORM WATER CHAMBER WITH 1 BY 2 CHAMBER FILTER|
SYSTEM FOR RAINWATER HARVESTING SYSTEM (ROOF TOP
RUNGFF) SHOWN AS

O Existing recharge pits = 18
Nos.
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SOLAR HOT WATER PANEL
SOLAR PV PANEL (260 NOS)
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Total number of existing trees on site

3 nos.
Trees to be planted by PP o 535
Existing Retain trees o 250 AREA STATEMENT
Total Retain tree on site (5557_?_250) biiiﬁé?%ﬁi‘?:ﬁéw"’"w MNet Plot area 49068 sg.m
7] Lawn 2259.26 sq.m
T Yo BEieut | Required number of trees 514 N0s.
rees to be cu O 128 W | Shrub bed| 1187335qm 1 tree per 80 sq m of total plot area
Compensatory Plantation as per the Total ~ 3446359sqm Total no of existing trees o913 nos.
tree Act= 1347 {Natural Grown + Planted by PP) (378+535)
No of trees to be Retained 785 Nos
(Natural Grown + Planted by PP} (250+535)
Landscape cost No of trees to be Cut/Transplant 128 Nos
Proposed landscape area :-|  (3,531.45 sqm X Rs 250) | Rs= 8,82,8625 /- Compensatory Plantation Against Cut 1347 Nos

Existing landscape area:-

(8,151.76 sqm X Rs 250}

Rs = 20,37,940 /-

Total Required number of trees

1961 Nos (1347+614)

Total

(11,683.21 sqm X Rs 250)

Rs = 29,20,8025 /-

Total no of proposed trees ON SITE

1188 Nos (403+785)

Yearly maintenance cost:

(11,683.21 sgm X Rs 20)

Rs= 2,33,664.2 /-

Water requirement :

(9756.21sgm X 8 L)

78,049.68 L/ Day

Total no of proposed trees OFF SITE 773 Nos
Peripheral green + additional green area 6309.617 SQM
Paved Area 1561.9450M
Swimming Pool area 365.07 SQM

+ Gt
TOTAL NUMBER TREES TO BE PLANTED BY PP
SRNO | BOTANICAL NAME TREE | COMMON NAME NOS e,
[2'8 (28]
1 Azadirachta Indica Kadulimb: 15 vt
2 Hyophorbe lagenicaulis Bottle paim 35 Typieal Seston Ground
3 Foxtail Palm Foxtail Paim 36
4+ Koelreuteria
iiinia Golden Rain Tree | 10
5 Hevea broalliensis Rubber Tree 05
8 Bombax celba Red cotton tree 51
7 [ Sicdhph MAgk! L TOTAL NUMBER OF EXISTING TREES ON SITE
8 Denlix regia 5
3 BOTANICAL NAME TREE | COMMON NAME
9 Anthocephalas Kadamb o SRNG NOS.
10 Michella champaca Sonchafa 48 1 Leucaena lsucocephala Subabhul 2712
T | Tebebula rosea Halka Gulobi Tobubla| 35 2 Spathodes companulata | Pichkari 10
1” macrophyllo Mohogany 10 3 Ficus religlosa Pimpal o
13 Ficus benjomina Nandaruk 18 4 Ziziphus mouritlana Bor o
Vachellia nilotica Babhul
4| Filelun deciplens fern leat tree 17 5 18
15 Bouhinio variegata e 10 ] Muntingla calobura Singopore Cherry | 08
18 | Mangifera Indlea Amba 15 7 Cordia dichotoma Bhokar o
17 | Aistonia scholarls Soptapamia 28 8 Mangifera indica Amba 03
Lagerstroemia -] Moringa oleifera Drumstick
i speciosa Tamhan 18 03
19 | Cossia fistulo Bohava 09 10 | Ficus racemosa Umbar o
20 | e Chinch o n Prosopis _jliflora Wedi Bobhul 02
21 | syrgum cuminl Jombhul 13 12 | Terminalla catappa Badaom 02
22 | Plumerio dba Chompa 13 13 | Azadirachta indica Kadulimb 06
23 | Polyalthia longifalia Ashok 06 14 | Alstonia scholors Soptopami 22
24 | Cocos nuclfera Naral 09 15 Melaleuca viminalis Bottle Brush Tree 05
25 | Blsmarckia Paim Bismorkla Paim | 08 16 | Plumerla aiba Devchapha 05
TOTAL :— 535 TOTAL :~ 378
| PLANTING SCHEDULE FOR PROPOSED TREES OFF SITE PLANTING SCHEDULE FOR PROP®SED TREES ON SITE
| Trees Proposed on Ground Trees Proposed on Gr ”?Dnc
R speCies Name ik Gy (iR SIGNIFICANCE [FE[S™MBPL species maME | mEigH (S pn Wl SIGNIFICANCE
| [Putranjiva roxburgiin 5 1 Putranjiva rosburghii | 2030 35 | 20
(Putranjiva) 10301 35 | 80 |0 attracts a variety of birds (‘) (Putranjival and attracts a variety of airds.
Slington: 2 Millinglonia hortensis i
2 m‘uuwagf-imi?rneg]ems 10-20 30 | 8% |hotn dry and moist regions B \,% (indizn cork tree) 10:20) 30 | 2 |poth dry and maist regions
State flower tree of Mahiarazitra FaaY) P E Tate lower r2e af Maliarashira
erstromia flos-ragineae| qs- . alf . erstromia flos-reginpags. 3 .
* pgsigg osresnese| 0| a5 | o0 |AEANERITRR B Mo nones | | 2 (- )R s as | v RS b et
ngam Large tree gaod for stopping soil erosion 4 Pangamia pinnata 15 Large tree good for stopping soil erosion
b [Plcaargin‘apmnala 15 g | 50 alégng:anagtnanks i @ (Kar'im) MR e along canal banks
<} 3 " 4 megiu 16 large size hardy tree which stands in . indi A medium to large size hardy tree which stands in
rachia in - i i Azadirachta indica - i ) an
Sppeaida | ws| an | o BRARER SR T | €0V J o) ss |1 GERHRIIA ARl R
[ 6| Cassia fistula small deciduous tree, Excellent bright % )| Cassia fistula z Small deciduous tree. Excellent bright
i (caadr\aua) i 8101 30 | B0 | goering tree for arid regions. 3 5| ) (Bahava) 8101 30 | 58 | o lering tree for arld regians,
5] i Medium sized evergreen tree with elegant o il = Medium sized evergreen tree with elegant
% ?@h",ﬁﬁ @potilla 8-10) 30 | 60 |appaarance and et abor 'aqu‘rgsment 7 U (Scapﬁ%‘; zpatla 8101 30 | 30 | 3nearance and maderate water requirement
& [Plumeria alba 10- Omamental flowering tree & |( o )[Plumeriaaloa 10-25) 30 | 31 |Ornamental flowering tree
{rare, il - . ‘) (Crampe) nd o0 Buergrean
e TEqIITT SITEd EVETETEen B E]
3 IMichelia champaca s m 7 LRI L 5 ( [Michelia champaca 10-25) 35 | 38 | tree iragrant yellow flowers,
(senchapha) 3'5 ety st plant e (sonchapha) > e anr
Palyalthia longifelia - Large evergreen tree 10 Polyaithia longifolia 20-25 39 |Large evergreen tree
 Chstakal H0%) 30 | S | e in decreasing noise pollution | @ (ashoka) il Effactive in decreasing noise pollution.
" E’:Af:?g‘r:}’a indica 10-25) 35 | 58 |Large cvergreen and fruit bearing tree n \.@3 “1{";‘34?“"“’ 05| 35 | 20 |30 eyergreen and fruit bearing tree
|2 [Miliettia pi e [l [illettia_pinnata g N T
n (k';a.,;;)mmm 1520( 35 | 58 |qua6y targe tres, ball shaped flowers 2L karania) 3| 35 | T g, targe tree, ball shaped flowers
bauhi rea
[ e Prpurea 315 | 35 | s8 | Grnamental flawering tree B [lsrssi il 315 | 35 | 23 | Ormamental flowering tree
Total proposed trees on site 73 Total proposed trees on site 403

|
~Q VK:a
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01 DO NOT SCALE FROM THIS DRAWING. ONLY WRITTEN DIMENSIONS
SHOULD BE FOLLOWED.

02 CONTRACTORS MUST CHECK & VERIFY THE DRAWING BEFORE
EXECUTION AND DISCREPANCY IF ANY MUST BE REPORTED TO THE
ARCHITECT.

03 FOR SIZES OF STRUCTURAL ELEMENTS PLEASE REFER
STRUCTURAL CONSULTANTS' CURRENT DRAWINGS.

04 FOR DRAINAGE, PLUMBING, ELECTRICAL & LANDSCAPE DETAILS,
PLEASE REFER CONSULTANTS' DRAWINGS.

05 CHANGES/DEVIATIONS MADE ON SITE WITHOUT CONSULTING THE
ARCHITECT WILL BE AT THE TOTAL RESPONSIBILITY OF THE CLIENTS,

Bl

PHE Consultant
Electrical Consultant

| Structural Gonsultant 7

| Fire Consuitant

’ Others Spacialize Consultant
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MULSHI,DIST PUNE.
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1 R.C.C No. 887/2015 Judgment.
CNR NO. MHPUO4- 006188-2015

Presented on : 21/02/2015
Registered on : 21/02/2015
Decided on.  :02/01/2019
Duration :Y. M. D.
03 10 09

IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, PUNE
(Presided Over by A. D. Palaspagar)

REG.CRIMINAT CASE NO. 887/2015 Exh. No. 37

Maharashtra Pollution Control Board
3™ and 4 Floor, Kalpataru Point Building,
Sion (East), Mumbai- 400022.

(Represented by Mr. A.D. Mohekar

Regional Officer-Pune

Maharashtra Pollution Control Board

3" Floor, Jog Centre Building,

Wakadewadi, Mumbai-Pune Highway,

Pupe-411003 COMPLAINANT

-VERSUS-

1) Serene Developers
S. No. 37,
Opp. Dilip Vengsarkar Cricket Academy,
Thergaon, Pune.

2) Mr. Vineet K. Goyal,
Partner of
Serene Developers
R/at : Plot No. 24,
“ Kohinoor” Vishrambaug Housing Society
Pune

3) Mr. Jeetu M. Panjabi,
Partner of
Serene Developers




58
3205

2 R.C.C No. 887/2015 Judgment.
CNR NO. MHPU04- 006188-2015

Rr/at: 1, “Swiss County”,
Near Dilip Vengsarkar Cricket Academy,
Thergaon, Pune. ...ACCUSED

Offence under section 15 read with section 16 of the Enviromment
(Protection) Act, 1986 and the Environment Impact Assessment

Notification, 2006 (EIA Notification, 2006).

Appearances

®, Ld. Adv, Pradeep L. Pawar for the Complainant.

Ld. Adv. A. K. Hadgaon for the accused.

JUDGMENT
(Delivered on 02™ day of January, 2019)

01. The complainant Mr. A.D. Mohekar, Regional Officer of the
Maharashtra Pollution Control Board, at Pune [For short "MPCB"] alleging that
accused have committed the offence under section 15 read with section 16 of
Othe Environment (Protection) Act, 1986 and the Environment Impact
Assessment Notification, 2006 (EIA Notification, 2006) [For short “MPCRB
Board”]. He is authorized to file complaint under the Provisions of the

Environment (Protection) Act, 1986.

Following are the facts in nutshell:-

02. It is contended that accused no. 1 is a Private company constituted
under the provisons of the Companies Act, 1956. The accused No.1 company
represented by accused No.2 Mr. Vineet Goyal and accused No. 3 Mr. Jeetu

Panjabi and accused No.3 Partners who are the persons incharge of accused
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3 R.C.C No. 887/2015 Judgment.
CNR NO., MHPU04- 006188-2015

No.1 -Company for the execution of the construction project namely © Air
Castle” on plot bearing S. No. 12/6, 47/5/1, 50/1/1, 55/15, Marunji, Tal.
Mulshi, Dist. Pune.

Accused No. 2 and 3 are directly in-charge of and responsible to the
company for the conduct of business of the company as well as the company
and responsible for the above project and compliance of various provisions of
the above Environmental Laws including the EIA, Notification, 2006. It is
contention of the complainant that accused have carried out construction more
than 20,000 M2 (which required to obtain prior Environment Clearance) at

the site without prior permission of the complainant board.

03. It is further contended that the complainant board has filed the
complaint against accused persons for the offence under section 15 read with
section 16 of the Environment (Protection) Act, 1986 and the Environment
Impact Assessment Notification, 2006 (EIA Notification, 2006). Hence, the

complainant filed this complaint against accused.

04. Accused No. 2 and 3 appeared before the Court. Today they
remained present before the Court. The charge has been framed against
accused No.1 to 3, to which they pleaded guilty and submitted that this is their
first offence and they want to voluntarily plead guilty for the offence leveled
against them on behalf of the company as well as themself. They submitted
separate application in respect of plead guilty before the Court at Fxh.31.
Consequences of plead guilty were narrated to accused. However, the said
accused remained firm on their decision to confess the guilt with prayer for

minimum punishment.

05. The learned advocate for the complainant board submitted that

accused be punished with maximum fine. Accused submitted that this is the




60
3207

4 R.C.C No. 887/2015 Judgment.
CNR NO, MHPUO04- 006188-2015

first case filed against them. They do not have antecedents. So also, they
submitted that leniency be shown while passing the sentence and prayed for
minimum fine. As accused voluntarily pleaded guilty, it appears to be first
offence of accused. Therefore, in my opinion and to meet ends of justice it
would be just and proper to direct accused persons to pay maximum fine

amount. Hence, for the reason stated above, I proceed to pass the following

order:

-
S
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1. |Accused Nos. 1 to 3 are hereby convicted vide section 246(3) of the Code
of the Criminal Procedure for the offence under section 16 punishable
under section 15 of the Environment (Protection) Act, 1986 and the
Environment Impact Assessment Notification, 2006 (EIA Notification,
2006) and sentence to pay fine of Rs. 90,000/- (Rs. Ninety Thousand
Only) each in default simple imprisonment for 40 days each.

The copy of judgment be supplied to the accused free of cost.

(Pronounced in open Court.)

sd/-
(A. D. Palaspagar)
Date : 02/01/2019 Chief Judicial Magistrate, Pune.
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I affirm that the contents of this P.D.F file judgment are same word

for word as per original Judgment.

Name of Stenographer : Smt. S.R.Shaikh
Court Name : Chief Judicial Magistrate, Pune.
Date of judgment : 02/01/2019

Judgment Signed by P.O. on : 02/01/2019.

Judgment uploaded on : 02/01/2019




